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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GIJWAHAT I BENCH 

OA. 	 2004 

Shri P. ..R.anaridac Nath 

Applic:ant. 

tin ion of mdi a & ors. 

. . . . . . Respondents. 

SYNOPSIS 

The 	app 1 ic:it 	who 	was 	hold :ing 	the 	post 	of 

ssistant Post Master General was charge sheeted vide 	memo 

dated 	22.2.02 pertaining to a false and 	fabricated 	charge 

tated 	to be 	occurred 	from the 	period 	from 	15.91 	to 

21291 Pursuant 	to 	the said memorandum 	of 	charges 	a 

regular departmental proceeding was initiated by 	appointing 

10. 	and 	PO After 	the completion 	of 	the 	proceeding 	10 

ubmi tted its 	report dated 125 03 without 	supplying 	the 

same 	to the applicant exonerating him 	from 	the 	charges. 

During 	the currency of the proceeding i 	e 	on 	29,2.04 	the 

applicant on attaining the age of superannuation was ret i red 

from his service 	However as per the procedure without there 

being any sanction 	from the higher authority the respondents 

continued to proceed with the departmental 	proceeding 	and 

subsequent issued 	the 	impugned 	order 	dated 	1E3.1004 

remanding hack 	the matter to 	10 for further 	enqi.i ry. 	The 
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pplicant being aggrieved by the aforesaid 	action/inaction 

on 	the 	part 	of the 	respondents 	have 	come 	under the 

protective hands of this Hon 'ble Court seeking an urgent and 

immediate rd 	ief as 	the respondents in the 	name 	of the 

aforesaid departmental proceeding withheld 	his 	pensionery 

dues. 	Inspite of repeated requests the respondents are yet 

to release his pensionery dues. 

* ** * * 
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In - 

C:\WS\Paramana  

BEFORE THE CENTRAL ADMINISTRAT:cvE TRIBUNAL 
GLWJAHAT I BENCH 

(An applicat ion under section 19 of the Central 
Adrnin:istrative Tribunal Act 1955) 

2004 

BE TWEEN 

Sri p:aflanda  Nath 
S/o Late Pitambar Ch.. Nath, 
Resident of Vivekananda Road, 
Silchar, Assam.. 

App licant 

 -AND -  - 

• 1 Th e Un i on of I n d i a 
Represented by Secretary to the 
Govt. of India, 

• 	M:inistry of Commi.nication 
H 	 Deptt. of Posts, Dak Bhawan, 

New Delhi-i 10001 

2. The Chief Post-Naster General 
Deptt of Posts 
Assam Ci r-c 1 e , Meghdoot Bh awan 
Guwahati -761001 

3 The Director, 
Postal Service, Ambala, 
(Thquiry Officer) 
Office of the Chief Post Master General, 
Haryana Circle, Ambala-133001 

4 The Assistant Director General (Vigilance) 
Deptt of Posts, D:: I3hawan, 
New De lh i1 10001 

Respondents 

............c1E.....ni ........ 

1 THE PARTICULARS IGAINST LHICH THIS APPL ICATION US MADE: 

This app licat:ion has been made against the order 

issued by the Assistant Director General (Vigilance) dated 

15,10.04 by which the proceeding mi ti ated against the 

I 



applicant has been re-opened by rernittinQ the case to the 

Enquiry officer. The applicant through this appi icat ion also 

challenges the very initiation of the departmental 

proceeding under Rule 14 of the CCS (CCA) Rules 1965 against 

him after a delay of about 11 years that too at the feg end 

of his service career only with a sole purpose to harass him 

ti 1 t h out any basis.  

LIMITATION: 

The 	applicants 	declares 	that 	the 	instant 

application has been filed within the limitation period 

prescribed under section 21 of the Central Administrative 

Tribunal. Act,, 1985 

JURISDICTION: 

The appi icants further declares that the subject 

matter of the case is within the jurisdiction of the 

Administrative Tribunal. 

FACTS OF THE CASE: 

4. 1 	That the app 1 icant who was holding the post of 

Assistant Post Master General was charge sheeted vide memo 

dated 22.2.02 pertaining to a false and fabricated charge 

stated to be occurred from the period from 1,5.91 to 

23.12.91 Pursuant to the said memorandum of charges a 

regular departmental proceeding was initiated by appointing 

TO and P0. After the completion of the proceeding IC) 

submitted its report dated 12.5.03 without supplying the 

same to the applicant exonerating him from the charges. 

During the currency of the proceed ing 1 e • on 29,204 the 



appi :Lcant on attaining the age of superannuation was retired 

from his service. However as per the procedure without there 

being any sanction from the higher authority the respondents 

continued to proceed with the departmental proceeding and 

subsequent issued the impugned order dated 18. 10.04 

rernandinc back the matter to 10 for further enquiry. The 

april ican.t beinq aggrieved by the aforesaid action/inaction 

on the part of the respondents have come under the 

• protective hands of this Hon 'b].e Court seeking an urgent and 

immediate relief as the respondents in the name of the 

aforesaid departmental proceeding withheld his pensionery 

dues. Inspite of repeated requests the respondents are yet 

to release his pensionery dues, 

4.2. 	That the applic::ant is a citizen of India and as 

* such he is entitled to all the riçjhts privileges and 

protectaon as guaranteed by the Constitution of India and 

laws framed thereunder. 

That the applicant while was working as Assistant 

Master 3eneral under Respondent No.2 was issued with a 

memorandum of charges vide memo No.266/94 Vig. dated 

22.2.02 enclosing the statement of article of charges and 

imputation of misconduct or misbehaviour as well as list of 

documents and witnesses. The allegation made in the said 

memorandum of charges basically relating to passing of two 

numbers of bills amountinQ to Rs.28300 in different dates 

during the period from 1.5.91 to 23,12,91. 

A copy of the said memorandum of 

charges dated 22.2.02 is annexed 

herewith and marked as Annexure-i, 
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4,4 	That the applic:ant immediately on receipt of the 

said charge sheetq submitted a written representation dated 

7030 indicating the factual aspect of the matter and 

through his said representation he denied the charge made in 

the memo dated 22202 It is pertinent to mention here that 

in the said representation the applicant while hiçjhl ightincj 

the factual aspect of the matter also pointed out his 

achievements durinc his service tenures 

A copy of the said representation 

dated 73 02 is annexed herewith and 

marked as Annexure-2 

45 	That the disciplinary authority however without 

taking into consideration the representation filed by the 

applicant took: a decision to proceed with the matter and to 

that effect the Respondent No3 appointed 10 and P0 vide 

orders dated 121,8,02 and 121,802. 

Copies of the orders dated 12802 

and 120 02 are annexed herewith and 

marked as Annexure-3 and 4 

respectively1, 

That the respondents although took a decision to 

proceed departmentally against the appointing 10 and P0, but 

the said authority took a long time to start the proceedinçj 

The applicant who at the relevant point of time was at the 

verge of retirement kept of apprising the authority for 

final isincj the proceeding and finally the respondents 

started the daily hearing on 31111,031, It is noteworthy to 

mention here that prior to that vide notice dated 11.11.02  

the applicant was asked to nominate Defence Assistant and he 

4 

ii 	Ii. 



Ilk 

Was also given the intimation regarding daily hearing of the 

ON proceeding. Accordingly the applicant vide his letter 

dated 26.11.02 nominated one Sri S.Das, Superintendent of 

Post Offices, Jorhat as his Defence Assistant. 

The 	applicant craves leave of this 	Honble 

Tribunal to produce the notice dated ii .11.02, his letter 

dated 26.11.02 and the order sheets dated 31.1.03 at the 

time of hearing of this case. 

4.7. 	That the applicant begs to state that as per the 

scheduled date of hearing i.e. 31.1 .03 the respondents have 

covered substantial part of the proceeding by examining €-a 

&1 the witnesses except SW-4 and SW--8 who were not present. 

The 10 as per the procedure prescribed under the CCS(CCA) 

Rules 1965 issued notices to SW-4 and SW-S for t:heir 

appearance fixing another dated on 14.2.03. As per the 

office records notices have been duly received by said SW-4 

and SW--S prior to 14. 2.03 but surprisingly enough, on 

14.2.03 both of them were not present and both of them did 

not inform the 10 regarding their inability to remain 

present on the day. However the 10 for ends of justice 

adjourned the hearing till 15.2.03. On 15.2,03 also both 

SW-4 and SW-S did not appear and hearing took place and the 

10 examined the applicant. 

Copies of the order sheets dated 

14.2.03 and 15.2.03 are annexed 

herewith and marked as Annexure-5 

• 	 and 6 respectively. 



'V.  

4.8. 	That the appiic:ant after such closure of the 

enquIry kept on waitnQ for the enquiry report but same was 

never supplied to him as requi red under the CCS(CCA) Rule 

1965. The applicant requested the concerned authorities to 

furn ish him the enquiry report and to final ise the 

proceeding before his retirement (29.2.04) but same yielded 

no result in posi tive it is noteworthy to mention here that 

the concern authority acceding to request made by the 

applicant wrote numbers of DO letters requesting ear:ly 

finalisation of the departmental proceeding initiated 

• against him but nothing came out positives Similarly the 

Chief Post Master General as well as Assistant Post Master 

General also pursuing the matter of the applicant for its 

ear'iy disposal in view of his retirement but same yielded no 

result in positive Even the enquiry officer did not furnish 

him the enquiry report dated 12.5.03 wherein it has 

cateqorlcaliy mentioned that the charge leveled against the 

applicant could not be proved 

The app 1 icant 	craves leave of this 	Hon bie 

Tribunal for a direction towards the respondents to produce 

all the aforesaid DO letters at the time of hearing of this 

4,9. 	That as statec:I above on 29,2.04 the applicant on 

attaining the age of superannuatlon as retired from his 

service. However l  due to the pendency of the aforesaid 

ciepartrnental proceedi1Q he is yet to receive his pensioflerY 

dues The applicant requested the authoritY conCCrfl for 

settlement of his pensionerY dues but in return the said 

authorities have shown their inability to do so due to 
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pendency of the said proceeding Since the report of the 10 

in favour of the applicant ait.houcih not communicated. 

• the disciplinary authority ought to have dropped the charges 

but with some ulterior mot:ive the said authority issued the 

impugned order dated 1EL 10,04 by which while indicating the 

enquiry report the disciplinary authority while invoking 

• Rule 15(1) remitted back the matter to the 10 for further 

enquiry directing him to record the evidences of S4 and 

SW-8 who remained absent even after repeated notices from 

the IEL 

A copy of the said impugned order 

dated iG 1004 is annexed herewith 

and marked as Annexure-7, 

4. 10. 	 That the applicant begs to state that the 

p].an reading of the c::harge leveled against him clearly 

indicates the rnaiafide intention on the part of the 

respondents to harass him Apparently the alleged incident 

reflexed the period of 1991 and the charge sheet was issued 

in the year 2002. Apart from that it reveals from the daily 

order sheet more particularly the order sheet dated 15.2,03 

that the applicant at the relevant point of time was 

availing casual leave which was duly sanctioned and as such 

it can easily he presumed that he was no way connected with 

the alleged charge. On this score alone the proceeding 

initiated against the applicant is required to he set aside 

inc luding the impugned order dated 18.10.04, 

4.11 That 	the applicant begs to state that during the 

currency of 	the proceeding he participated 	in 	the said 

proceeding and at no point of time there has been delay in 

7 



the said proceeding on his account Although notices were 

issuec:I to SW4 and SW-B i Sri H,STiitija. DyDEGD 

(retired) and Sri T.Thanqzalian, Inspector CBI they did not 

appear on the scheduled dates and as such the 30 rightly 

concluded the proceeding after exhausting all the possible 

ineans enforcing their attendance However in the impugned 

order dated iB. iøø4 the disciplinary authority made a 

remark that adequate steps have not been taken enforcing the 

attendance of said SW-4 and SW-8 It is noteworthy to 

mention here that at the time of considering the evidence by 

10 the reports of SW-4 and SW-S have been taken into 

consideration and as such the comments made in the impugned 

order dated 18,10.04 is not at all sustainable and liable to 

be set aside and quashed 

4.12. 	 That the app:iicants begs to state that the 

respondents have acted in clear violation of the Rules 

contained in the CCS(CCA) Rules 1965 in not supplying the 

enquiry reports The respondents even at the time of issuance 

of the impugned order dated 18 iøø4 never supplied him the 

copy of the enquiry report dated 12503 which has caused 

serious prejudice to the defence of the applicant and same 

is in direct violation of the settled proposition of the law 

laid down by the Hon able Apex Court in number of cases On 

this score alone the impugned order dated 18 1øø4 as well 

as the proceeding is not at all sustainable and liable to be 

et as:i.de and quashed 

4.13. That the applicant begs to state that as per 

the settled propositiofl of 	],aw, 	after 
the retirement of the 

applicant the 	respondents 	ought to have 	taken due 

8 
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sanction/approval for continuation of the said proceeding 

which was in fact closed in favour of the applicant after 

submission of the enquiry report dated 12 .5.3. However in 

the instant case no such sanction has been intimated to the 

applicant. (-pparenti.y on evaluation of the records of the 

proceeding it is crystal clear that the applicant is no way 

connected with the charge and even if SW-4 and SW-B 

p'esented their case, same could not have affected the 

•finding of the 10 as their evidences were not at all 

relevant for the purpose of determining the facts as well as 

in recording its findings. However without taking into 

consideration these aspects of the matter the disciplinary 

authority issued the impugned order which is not at all 

sustainable and liable to be set aside and quashed. 

4.14. 	 That the applicant begs to state that on 

attaining the age of superannuation he was retired from his 

service w.e. f. 29.2.04 but due to pendency of the so-cal led 

departmental proceeding which in fact came to an end in his 

favour, he is yet to rC(::e1VC his pensionery dues and the 

respondents have virtually punished him by withholding said 

dues which is not permissible under the rules holding the 

field. It is pertinent to mention here that regarding 

wi, thholding of his pens ionery dues the respondents are yet 

to furnish him any suitable reply which clearly indicates 

the ulterior motive on the part of the respondents and as 

such appropriate direction need be issued to the respondents 

to release all the pensionery dues including penal interest 

forthwith. 
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4 :i5 	 That the applicant begs to state that due to 

pendency of the discipi mary proceeding the respondents have 

not yet finalise the pension papers of the applicant and as 

a result of such inaction the applicant is yet to receive 

his pensionery dues and is facing tremendous financial 

hardships It is under these peculiar fact situation the 

applicant has come under the protective hands of this 

Hon hie Tribunal seeking an urgent and immediate relief for 

redressal of his grievances It is also under these peculiar 

fact situation the applicant prays for an interim order 

directing the respondents to finaiise his pensionery dues 

during the pendency of this OA 

5 GROUNDS FOR RELIEF WITH LEGAL PROVISION 

:1 	 51 	For that the action/inaction on the part of the 

respondents in initiating the departmental proceeding and 

issuing the impugned order dated 18104 dated too without 

fol :towing the due procedure laid down in the CCS(CCA) Rules 

• 1965 is per--se illegal and same are liable to be set aside 

and quasheth 

52. 	For that the respondents have acted contrary to 

the settled proposition of 3. aw as well as rules guiding the 

field in issuing the memorandum of charge after a lapse of 

about 11 years and as such same is not at all sustainable 

and liable to be set aside and quashed 

53 	For that the respondents have acted contrary to 

the settled proposition of law in not furnishing the enquiry 

report dated 125 ø3 to the applicant causing serious 

prejudice to his defence and as such entire proceeding is 

1 0 
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ii abi e to be set aside and quashed.. 

For that the respondents have acted illegally in 

issuing the impugned order dated 18.. 1c3..04 that too after his 

retirement; and without supplying the enquiry report dated 

12.. 5 ..03 and as such same is not sustainable and liable to be 

set and quashed.. 

5,5 For that 	in any view of the matter the 	impugned 

action of the respondents are not sustainable in the eye 	of 

law and liable to he set aside and quashed.. 

The applicants 	craves leave 	of the 	Hon'bie 

Tribunal to 	advance more 	grounds both legal as 	well 	as 

factual at the time of hearing of the case 

,..DETAILS OF REMEDIES_EXHALiSTED 

That the applicants declares that he has exhausted 

all the remedies available to them and there is 	no 

alternative remedy available to him.. 

7.. MATTERS NOT PREVIOUSLY_FILED OR PENDING IN ANY OTHER 

COURT 

The applicants further declares that he has not 

filed previously any application, writ petition or suit 

regarding 	the 	grievances in respect of 	which 	this 

application is made before any other court or any other 

Bench of the Tribunal or any other authority nor any such 

application writ petition or suit is pending before any of 

them.. 
S 
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REL I EF SOUGHT FOR 

Under the •facts and ci r'cumstances stat;ed above 

the applicants most respectfully prayed that the instant 

application he admitted records be called for and after 

hearing the parties on the cause or causes that may be shown 

and on perusal of records, be grant the fol lowing reliefs to 

the applicants 

G 1 	To set aside and quash the impugned order dated 

18 iøø4 along with the proceec:linQ and to exonerate the 

applicant from the charge issued under memorandum of charge 

dated 222.02 and to release his pensionery dues forthwith 

along with an interest 21% pa a. on such delayed settlement 

of dues 

82 	Cost of the application 

83 	Any other relief/reliefs to whic::h the applicant is 

entitled to under the facts and circumstances of the case 

and deemed fit and propern 

9 INTERIM ORDER PRAYED FOR 

That the applicant during the pendercy of this 

application prays fr an interim order directing 	the 

respondents to release all his pensionerY dues forthwith. 

.. 	ugnanaw Nd 	
S a*h hl W0 nih li ft II UN 

10  

11 PARTICuLARS OF THE I 

1.. 1 P O. No 

2. Date 

3.. Payable at 	Gi.wahati.. 

12.. LISTOF ENCLOSURES 

As stated in the Index 
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VERIFICATION 

I Shr:i. ftjnananda Nath aged aboLAt 61 years son 
of late P1 tarnbar Cli Nath 	at resident of Vi vekananda Road 
SI lct.har 	Assam do hereby solemnly affIrm and verify that 
the 	 statements 	 made 	 in 	 para- 
ciraphs 	 are true 
to 	my 	knowledge 	and 	those 	mads 	in 
paragraphs are also matter of records 
and the rest are tny humb :1 e submission before the Hon 'b 1 e 
Tribunal I have not suppressed any mater:i al facts of the 
case 

I am the applicant in the' instant application and 
as such well converqent with the fac:ts and c: I rcumstances of 
the: case and also competent and authorised by the other,  
appl icants to sign he yen fication 

And I sign on this the Verification an this 

the/ day of 	of 2004 

13 
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confidential 

No. 26-6/94-Vig. 
Goverijinent of India 

Ministry of Communications• 
 

Department ofosts •, 

.. • 	
'Dak Bliàan, Sansad Marg, • 	

N 	D1hi110001. • 	 I 

.:. 

Dated: 2 .2.2002 

MEMORANDUM 

• 	

' 

The President proposes to hold an inquiry against Shri, Preniiianda Nath, 
Assit, Postmastei' General (Techilology/Estt.), Office of the'Chjef Postmaster 
Geiiei'al, Assam Circle, Guwahatj under Rule 14 of the Central Civil Services 
(Classiflcaij Control and Appeal) Rules, 1965. The substance of the iflhI)U(aflons 

of misconduct or misbehaviour in. respect.. of which the inquiry is proposed to be held is set out in the enclosed statement of articles of charge (Aimexiire I). A statement 
of imputations of misconduct or misbehaviour in 

Support of each article of charge is enclosed (Annéxuré II). A list of documents by which, and a list of witnesses by vhoin, the articles of charge are, proposed to be sustained are also eliclosed (Aiuiexure 111 and IV). 	 . 

2 	Shi i Pi efliananda Natli is dii ected to submit within 10 days of leceipt of this 
Mcnioad111 a wlittcii stateiucnt of his defence and alsojd ta1e whctlici lie dcstjcs to be hcaid in pciscm' 

• 	
' I ic is ilifoUflcd that an Inquily will be held only in rcspe1 of those aiticles of 

charge as are not admitted. He should, thcreforc,.specjficahly admit or dcli)' cach article ol charge. 

() 

Shri Preinananda Natli is further inibrmed that if he does not submit his,,. 
wrilteti statement of defeflce on or before the date specified in para 2 abth'e, does hot appear in Pelson beloic the inquiring authority 4  or otherwise fails or 
refuses to comply with the provisions of Rule 14 of the CCS :(ceA)u1es,. 1965v 
or the oidcis/diiectjons isucd in pursuance of the said rule the 
ni 40  hoki the inquiry against him c.t pa, le 

CoId 

• __ 1 '  __ ___ 
• 	

'T'Tr'' 

	

• 	

• 	 . 	 ••• 	 • 	 , •. 



-2- 

5 	Altcntion of Shii Piunananda Nath i in\itcd to Rule 20 of the Central Civil 
Sci s  iccs (Conduct) Rules I 964 undei which no Government servant shall bring oi 
ilk mJ)1 to bi ing any political Or outside influence to beat upon any SUC1 101 

authot ity to fuithci his inteicst in lespect of matters pertainmg to his sci vice under 
the Govu nmcnt If any i epi esentatioic is received on his 1)Chalt fi ow an'ótii 
pci'on in iespcct of any inaUci dealt with in these proceedings it will be piesunied 
that Slut Picniauanda Natli is aware of such a representation and that it has been 
made at his instance and action will be taken against him foi violation of .  Rule 20 
ol thc CCS (Conduct) Rules 1964 

6, 	The receipt of the Memorandum may be nknowledged.• 

By otder and in the name of the Piesident 

(S 
ASSTT. DIRECTOR GENERAL (VIG.) 

To 
,
~ Shri Premananda Nath, 

Asstt. Postmaster General (Technology/Esit), 
Office of the Chief Postmaster General, 
Assam Circle, Guwahati — 781 001. 

(Througlj CPMG, Assam Circle, Guwahati-78 1 001 .) 
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H 
ANNEXURE-I 

S1A1LMLNI OF ARTICLES OF CHARGE FRAMED 
AGAINS I S1IRI PREMANAI\11)A NA! H, ASS'I I POS 1 MAS ER 
GLNERAL (1ECI-INOLOGY/ES Fr). OFFICE OF TIlE CHIEF 
POS FMAS FER GENERAL, ASSAM CIRCLE, GUWAHATI - 

I hat the said Slut Prenuananda Nath while functioning as 
Sr.Postmaster, Guwahati GPO during the period.frbm 1.5.91 to. 23.12.91 
wrongfully passed for payment, of two iumbers'.,:of false and forged 
bil is/vouchers of ai reai s of family pension under the "Employees Family 
Pension Scheme, 1 97 1" amounting to Rs 28,3OO/ 7  in total on different 
dates during the said period i 
.. . ...................... 

it is, tlieietoic, alleged that by the aforesaidacts, the saidShri 
Prenuananda Nath failed to exercise the verification: and checks before ..................................................... 	' t4 

passing the bills/vouchers of airears of pension as iequired under, Rule 
115(1) and 118 of Posts &kkgiaphs Finania1 Ii1ok, Vol 11 
(l'ii st Edition - Repi tnt), failed to maintain absolute mtegrity and 
devotion to duty and contravened the provisions 1aid,down in Rule 
3(1 )(i) and 3(1 X") of CCS(Conduct) Rules, 1964 
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ANNEXURE-JI 

STATEMENT OF IMPUTATION OF MISCONDUCT OR' 
MiSBEHAVIOUR IN SUPPORT OF THE ARTICLES OF CHARGE 
FRAMED AGAINST SHRI PREMANANDA NATH, ASSTT. 

S  POSTMASTER GENERAL (TECHNOLOGY/ESTT.), OFFICE OF 
THE CHIEF POSTMASTER GENERAL, ASSAM CIRCLE, 
GUWAHATI. 

That the said Shri Premananda 14ath presently working as Asstt. 
Postmaster General (Teclmology/Estt.),' Office of the Chief Postmaster 
General, Assain Circle, Guwahati had functioned as Sr.Postmastci 
Guwahati GPO during the Penod from 1.5.91 to 23.12.91. During 1991 
to 1.993, Shri Ghanashyam Buzarbaruali, Postal Assist:ant in the 
Accounts Branch of the same GPO had fraudulently withdrawn and 
misappropriated pension arrears to the tune of Rs.3,84,407.15 in total on 
different occasions from the accounts of different pcnioners under 
"Employees Family Pension Scheme, 1971" by preparing false vouchers 
and getting signatures of different passing officers on these false 
vouchers. In fact, the payment of these arrears of pension had already 
been made to the actual pensioners earlier in the same GPO. Oit.g the 
false and forged voucher by which the fraudulent_withdrawais were 
made, fli said Shri Premanandä' Nath had sigied and 'passedtlie 
vouchers shovn beIw for paymeiit in his capacity as Sr.Postmnaster on 
the dates shown against each of them:- 

SI. Name 	of 	the Period . 	 of Amount Date 	of 
No. Pensioner arrear 	. and date of subsequent 

genuine fraudulent. . 

payment 
Sint Iaiubala Deb 1 4 84 	to Rs 1-1, 6247- 14 1091 

31589 18/21789 

2 Smt Gui Bahai 14 1286 to Rs 16676/- 211091 
11.10.90 30.9.90 .. 

The said Shri Premananda Nath failed to exercise the verification 
and checks before passing the bills/vouchers of, pension as A-uired 
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;t' 	I3ook Vol 11 (1ii si Edition - Repiiiit), and thus facilitated making of 
L '4 	 fraudulent payment of pension anears. . amounting to. Rs,28,300/- in total, 
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¶ 	 and caused loss to the Government  
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s alleged that by the said.  Shri 
Piemananda Nath failed to exeiise the vcrificatioii and cheksbeloic 
passing the bills/vouchersôf a.ireai'sofpeiisions required under Rule 
115(1) and 118 of Posts 
(Fii st Edition - Repiiiit), failed 
devotion to duty and contravened.thprovisions. laid don in Rule 
3(1)(i) and 3(l)(ii) ofCCS (Conduct) Ru1es,d964 
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LIST OF DOCUMENTS 13Y WHICH TUE ARTICLES OF CHARGE 
FR &ME AGAINS1 Sliffi PREMANANDA NAT}1 ASSTI POSTMASTER 
GENERjj (EcIrNOLOGY/ESU), OFFICE OF TUE CHIEF POSTMASTER (3ENERAi, ASSAM CIRCLE, 

GUWAHAT!, ARJ PROPOSED TO BE SUSTAINED 	 ' 

Paid voucher dated 14.10.91 for an amount of. Rs.11 624/-being the airears - 	of pension paid to the name of Smt. Tarubala Deb (alleged to be false). - 

Paid voucher dated 21.10.91 for an amount of Rs.16,676/- being the aircars 
of pension paid to the name of Smt. Gui Bahar (alleged tb be false). 	- 
Paid voucher 

dated 11. 10.90 for an amount of Rs. 16,676/- being the anears 
of pdnsioli paid to the actual pensioner Sint Gui Bahar (Genuine) 

1 

Schedules of pension Payrnent'coxltaining entries of the payment made falsel y 
on 14.10.91 and 21.10.91 (2 sheets). 	 - 	

: 
HO Cash Book of Guwahatj GPO continjng eiitry of charges against  the  fraudulciit payment of pension (EFPS) 

on 14.10.91 in the GPO and also. 
containing signatui'e dated 15.10,91 of Sini Premananda Naili as Senior Postrnastci• (2 sheets). 

HO Cash Book of Guwahjtj GPO containing entiy of the charges against the 
fraudulent payment of I)ensioll (EFPS) on 21.10.91 in thc GPO 

and also - Containing signature dated 22.10.91 
of Sini Premananda Nath as Sr.Pos(mastcr (2 shec(). 

Treasurer's Cash Book of Gusvahatj GPO containing entries of fraudulent 

	

- 	Pension payment (EFPs) on 14.10.91 and 21.10.91 (2 shcets). 

A'FR's Rough J3 ookoiiiaining the enliy of fraudulent payxiexit of pen.siori (EF'PS) on 14.10.91 and 21.10.91 in the GPO, Guwahatj  
9. 	Opinion No.DXC-235/95 dated 27.2.96 of the Govt Documents 	 . Examiner of Questined 
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AEXUREIV 

LIST OF WITNESSES BY 
WHOM THE ARTICLES OF 

CHARGE FRAMEI) AGAINST SHRI PREMANANDA NATH 
ASS Yr. POSTMASPIIER GENERAL (TECHNOLOGY/ESTT) 
OFFICE OF THE CHIEF POSTMASTER GENERAL,• ASSAM 
CIRCLE GUWAIJATI AREPROPOSED TO BE SUSTAINED 

f. 	
Shri Nageiidra Nath Sw-ma, APM (AJcs) (Retired) Guwahati GPO 
- now at Bii ubaji P 0 Gopinath Nagar, Guwahatj.1 6, 

Shri SukumaL- Paul, Dy, Postlflasterlj Guwahatj GPO(th thc,i 
APM(A/c) Guwahati GPO 

Shri 
Lalit Ch. Deka, Group-D, Accnt5 Branch, Guwhatj GPO. 

	

\4 	
Shri FLS. Tutija, M.SC., Dy. GEQJetd) 22 GoIen Palace 
Colony (A,13. Road) near Raj Shree Automobile (Godbadj 
l3r1dge), Indore (MP) - 452 009. 

Shri Kanak Cli. l)as, Postal Asstt,, Silpukliurj SQ Guwaha1i3 
(she theji PA, Accounts I3rancJi Guwahati GPO). 

Shrj Chandjrani Kaljta, Postal Assit, North Guwajjatj SO (the 	i then PA(Rcceipts) Guwaliatj GPO). 

7, 
Shri Dwijen Med4j, Postal Asstt., Fancy Bazar SO. Guwahati..1 
(the then Bill Cleit Accounts Branch, Guwahatj QPO).. 

Shri T. Thangzahjan, Inspector, Central Bureau. of Investigatioti. 
(Investigati,g Otftccr of the Case). 

,: 	 ,• 
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The bir'cctor General 
(Vigi kince) 
bepoi'tincrit of Posts. 
DakBhavrni, 
Newbelhj - 110001. 

I - 

(Through The Chief Postmaster General, Assam Circle, 
Guwahoti-781001) 

Subject:- 	5ubmision of defence statement in connection with 
uIe-14 of CC5(CCA) lules 1965 drawn against Sri 

Premananda Nath, Assistant Postmaster General 
(Technology,' Estt), Office of the Chief Postmaster 
General, Assarn Circle, Guwahati vde 0.6 Posts, New 
beihi memo no. 26-6-94-vig dated 22-2-20021 

Sir, 	 ... 

I beg to acknowledge the receipt of above memo delivered 

to mc on 26 11  Fëb'2002. 

That Sir, 

Before defcndjig myself against the unjust chcwges framed 

against me after a spell of 11 years, I feel it necessary to bring before your 

kind notice the following few instances of my past service activities invQlving 

my integrity and devotion to duty acknowledged by the Central Govement 

as well as State Government and also by Hori'ble Prime Minister's 

Scci etarial 
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That Sir, 
From today nearly ii years ago, while I was holding the charge 

of the Sr. Postmaster, Guwahati GPO, covering the period from 1-5-91 to 

24-12-91, the department of Posts felicitated me with bak Seva Award' 

for The year 1991-92 after evaluation of my performance of utmost devotion 

to duty and exemplary leadership qualities in a most volatile and trying 

situatior. The commendation certificate dated 10-10-92 issued by Sri R 

Thiagrajon former Chief Postmaster General, Assam Circle, Guwahati, Xerox 

copy of the certificate is annexed at Annexure = "A". It will speak for 
itself. 

That Sir, 
bue 	to 	my 	extreme devotion 	to duty and sincerity, 

active participation in various capacity for implementation of new schemes/ 

systems in the field of Postal, operation, Shrj H.b.beve Gowda, the then 
Hon'ble Prine Minister of India awarded me MohiIa Samriddhj Award- - 

996" followed by issue of commendation certificates to me by the State 

Governmcit authority on 26.1.96 for successful implementation of MSY, the 

scheme introduced by the Hon'ble Prime Minister of India. 

Lnnexure- i!fl 

That Sir, 
The quality of 	integrity c& utmost devotion to 	duty, I 

displayed in various capacity can also' be assessed from the commendation 

certificates issued by ;- 

(i) 	
Shri A,N,D.Kachari Il5, former bPS(HQ), 0/0 the Chief Poètmaster 
General ,Assom Circle, Guwahatj on 15.4.1997. (Annexure - 

il 
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(ii) 	Si'i W S ao, lAS, beputy Commissioner., Cuchar, Silchar, doted 

4.4,1995 
( 

Annexurc - 'flb") •. 	 .• 	 . 	 . 	 ... 

Shri M.S.Rao,1A5, Deputy Comm s i ofler , Cachar: District On 26.1.96, 

• 	ncuxre - E" 

Chairman, Tow n Of ficial Language ImplemefltQtiOfl Corn iitteC Sitchar, 

Ministry of Home. Affairs, Department' of Off icic.. Language, 

• Government of India dated 2.5.1997. 	neuxre. 'FI) 

t i P K l3arthakui ,] AS, Deputy Commissioner. Cachar bistrict on Sh  
19198 (!neuxre - 'G" 

 

I hus 	after a long spell of 11 years, I do not think That 

crn) oulhot ity can larnmsh my hard earned talented and faithful service 

cor'.cr by a single stroke with frivolous/fabricated and fake'charge. 

That Sir, 
It is a fact that I worked as Sr. Postmaster.. GPO Guwahati. 

I hove been charged for non checking and verification of bills/vouchers of 

art w ol pension paymcrrl a rcquired under Rule-115( 1 )'qnd ule 118 of 

P&T FHB VoITI and Ihereby failed to maintain absolute integrity and 

c1vol ion to duty .  

In This conneion, I beg to state that at every stage of inquiry 
I I  

conducted in this case, I disowned my signature on the bills and vouchers 

when shown to me If any official, in an organised way, skillfully forged my 

signal ur es and managed to defraud the Government money, I being the 

Hcad of office in a GazItcd Heed Post Office cannot be'hetd rsponsmble 
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Moreover, on both the dates i.e. on 14.10.91 and 	21.10.91, qn came to me 

for outhorl7at mon of payment of arrear pensions while teasury works fell 
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un r I ic con I r ol of bei I  y Postmaster -I Copy 0- f thc di I ribi,j ion of 

No I 	etidoscd as Annure - H' Since myself was not aware of the 

(eg'd fraudulent payment of arrear payment of pensioh, qustion o 

vioIc 'on of the pi'ovisions of quoted Rules does not arise keeping in v i ew th4 

guidclines given in note-I below the rule 11( 1) of P&TFHB VQIII. 

That Sir, 	 . 

Integrity 	means uprightness, honesty and purity while 

devotion to duty means faithful service. In this instantcasè,L was quite 
.. ...............

.. 	s_. 
'gnoiant about these alleged fraudulent payments of; arredr payment of, 
pension. Thus lack of absolute integrity and devotion to duty on my part does 

not arise, where I have been rewarded with. "bAK SEVA AWARbU for 

workwg with extreme devotion to duty in most volatile and trying situation 

when he Guwahoti GPO was stronghold of indiscipline and the morale of the 

DUpet'Vi5ory staff was at its Nadir. 

In view of the fact and circumstances narrated above, I beg to 

refute the charges brought against me and also I beg to pray before your 

kind honour to exonerate mc urn the charges taking into consideration of 

my faithful services Ii rendered in the Department and relieve me from my 

icntttI All 

agony and for which a.of kindness I shall rcmain grateful to you. 

Encloi.ires: 	Annexure UA to 
- 	. 	

Yours faithfully, 
bated at Guwahatj 	 . 	 . 

The T'032002 	 (PREMANANDA NATH) 
Asstt. Postmaster General (Techriology / Estt) 

0/0 The. Chief Postmaster General, 

Asam Circle, Guwahati - 781001, 

44oc 
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GOVERNMENT OF INDIA 

MINISTRY OF COMMUNICATiONS & iT 
DEPARTMENT OF POSTS 

(VIGILANCE SECTION) 

DAKBHAWAN, SANSADMARG,, 
NEW DELHI 1 10001i, 

No.: 26-6/94-Vig,. 	 Dated:, 	August, 2002. 

ORDER 

WHEREAS an inquiry under Rule-14 of the ,Ceritra1 Civil Services 
(Classification, Control and Appeal 

) 
Rules, 1965,. is being held, against Shri 

Premananda Nath, Assistant Postmaster General (Technology/Estt.),: 'office of the 
Chief Postmaster General , Assam Circle, Guwahati.11.  

AND WHEREAS the President considers that an Inquiring Authority 
ShOuld be appointed to inquire into the charges framed against the said Shri 
Premananda Nath. 

NOW, THEREFORE, the President, in exercise of the powers con ferrcd 
by sub-rule (2) of the said Rule, hereby appOints Shri V.C. Roy, Director of 
Postal Scrviccs (HQ), office of the Chief Postmaster General, Assain Circle, 
Guwahati -781001 as the inquiring Authority to inquire into the charges framed 
against the said Shri Preiiananda Nath. 

By order and in the name of the President. 

S.S.K. RAO) 
Asstt. Dir. General (Vig.) 

PYJQ 

Shri 	Premananda Nath, 	Assistant Postmaster General 
(Tcchnology/Estt.), office of the Chief Postmaster General , Assain Circle, 
Guwahali. 

(Through CPMG, Assam Circle, Guwahati - 781001 ). 

MtSt 
Ai1  

Advocate.  



GOVERNMENT OF INDIA 
MINISTRY OF COMMUNICATIONS & IT 

DEPARTMENT OF POSTS 
(ViGILANCE SECTION) 

DAK BHAWAN, SANSAD MARG, 
- 	NEWD1ELHI-11000l. 

No.: 26-6/94-Vig,. 
	 Dated /2' August, 2002 

ORDER 

- k 

WHEREAS an inquiry under Rule-14 of the Central :Civil Services 
(Cl si ication, Conti ol and Appeal ) Rules, I 965, is 1)0,1118 held n umt Slit 
Premananda Nath, Assistant Postrnster General (Technology/Estt.), office of the 
Chief Postmaste General ,Assam Circle, Guwahati. 

AND WHEREAS the President considers that a :Presenting Officer 
should be appointed to present, on behalf ofthe President, the case in support of 
Articles of charge. 

NOW, THEREFORE, the President in exercise of the powers conferred 
by sub-rule (5) (c) of Rule-14 of the said Rules, hereby appoints Shit Sudhu 
Chosh, Assistant Director (Mails & WLF), office of the Chief Posimastet 
Gcncra, Assain Circle, Guwahati - 781001, as Presenting Officer. 

By order and ifi the name of the President. 

LçQQ 

(S.S.K.RAO) 
Asstt. Dir. General (Vig.) 

Shri 	Prcmananda Nath, 	Assistant 	Postmaster General 
(Tecbnology/Estt.), office of the Chief Postmaster Geneai , Assam Circle, 
Guwahati. 

(Through CPMG, Assam Circle, Guwah.ati - 781001 ). 

I 	
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DAILY ORDER SHEED DATED 14 02 2003 

Further hearing in the case of departmental .  inquiry against ' 

Sri P. Nath, the then Senior Postmaster, Guwahati GPO and now' 

APMG (Technology), 0/0 the Chief PMG, Guwahati under Rule 14 of CCS 

(CCA) Rules, 1965 was held today in' the chamber of DPS (Hq) Guwahati. 

The following were present: 

1. 	Sri S. Ghose, Presenting Officer 

Today, examination of two State witnesses i.e. Sri H S Tutija, SW-4, 

and Sri T. Thangzlian, SW-8 is to be done. However till now i.e. 1300 

hours, they have not turned up. The P0 requested tolwait till evening. 

Sri P Nath, the Charged Officer and Sri S. Das, Defence Assistant, 

informed over telephone that they are engaged for some urgent official, work 

and requested for postponement of inquiry for ,today. They assured that it .  

witnesses turn up, they will be able to attend the  inquiry; otherwise they 

requested to hold the inquiry on 15.2.2003.  

The reuost was granted as P0 had no objection.  
p. 	

'$ 

The inquiry was adjourned and shall resume on 15.2.2003 at 1100 

hours. If the witnesses turn up today, the P.O. is requested to produce 

them tomorrow for further inquiry. 

(VCROY) 
INQUIRY OFFICER 
& DPS(Hq), GHY 

\ \Y V1 L cJ3 .  

( GHOSE) 
PRESENqIN -6 OFFICER 
& AD A/C, GHY 

' 	 • 
(P NATH)' 	" i•' (S DAS) 

CHARGED OFFICER: DEFENCE ASSTT 
& APMG(TECH) GHY & SPOS JORHAT 

"p 

vpf  
-. V -'••'•'*-' .,_... 

''" 'V'fl. 	 . 	 . .-_--____..__.. .,' AdVOC 	 , 



[XAMINATION OF CHARGED OFFICER BY INQUIRY OFRCER 

& 

Question 	
Please see S-I and S-Il on ,, which your signature above the 

rubber stamp of Senior Postmaster, Guwahati GPO is present. 

Along with it please see s-tx where the examiner has 

mentioned that signature is genuine. What do you have to sey 

about this. 

Answer 	
On 14.10.1991, I was on Casual Leave as per D-L So, the 

questiOn O f genuinenesS of my signature does not arise. 

Similarly the signature on S-li fully tallies with the signature of 

S-i and I claim both as being not my signature. My signature is 

on D-i which does not tally with either S-I or S-li. Therefore I 

can not claim any genuinity or otherwise OR S-IX, but I can 

evidently say that S-I and S-li does not bear my signature. 

Question 	
is it possible that you wrote in order book of Guwahati GPO 

that you are proceeding on Casual Leave and 
subsequently you 

cancelled your leave and continued to perform your duty of 

Senior Postmaster from 14,10.1991 onwards for next six days. 

Answer : 	
No Sir, I did -not cancel my casual leave and proceeded on 

leave as is evident from the signature of my substitute 
OR the 

order book dated 14.10.1991 exhibited in D-i and the signature 

of Senior Postmaster on S-V (2) dated 15.10.1991. 

Examination of I 0 is over.. ----- 	. 

' vco 
INQUIRY OFFICER 
& DPS(Hq), GHY 

GHOSE) 
PRESENTING OFFICER 
& AD A/C, GHY 

(p(I) 
CHARGgb OFFICER 
& APMG(TECH) GHY 

("SS 
DEFENCE ASSTT 

& SPOS JORHAT 

S 
-- .--. - -. ---- 

tdvOCatt 
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insured br 	iO/- 	 . 

llo. 2-6I9'1-Vig. 
(3'(nmeflt of India 

Ministry of Communications. 
I)cparlmeflt of Posts 	 . 

Dak Bhawafl, Saitsad Marg, 
NewDeihi — iI0001, 

Dated;.! .10.2004 

lic President, in exercise of the powers conferred by sub-nile (2) of Rule 14 of CCS (CCA) 
en Director Postal Services ( 

Rules, 1965, appointed Shri V.C. Roy, the th
1IQ), office of the Chief 

Postwastcf Gcneral. Assani Circle & now DPS. Ambala, vide Order 
No.26-6/94-Vig dated 12.8.2002. as 

the Inquiring Authority to inquire into the charges framed vide Memorandum dated 

22 2 2002 
tdnt Shri P.Nlh, APM(3 ant now ctircd. flie .aid inquiruig Authority submitted Ids 1nquy 

Repoit tInted 12.5.03 through the CPMG, Assain Circle. I laying cnrcMiy 
COii5I(ICIC(1 time iu(1ttiVy rcpot't. 

the disciplinary authority, i.e. the President of India, has observed as follows;- 

(i) 	
That the repoil dated 27.2,1996 obtained through GEQD (Ex. S-IX) is tin important 
document and its validity or otherwise cannot be determined without recording the 

evidence of SW-4 and SW-8. 

'l'hat the suiwnons issued to the Dy. GEQD (SW 4) do not hear either the opinion number 
or ti ie icicienee of the letter vide which the opinion was made available as clearly 
rnentioflC(l in pare 3 of GEQD letter dated 22,2.1.996 (Ex. 8— IX). 

(iii) 	
That the 1.0. has failed to take itecessaly aeboii to etforCe attendance of the two crucial 
witnesses (SWLI & SW-8) whose evidences are material in the case. 

On 
the basis of the above observations, the disciplinary autlioti, tinder Rule 15 (1) of CCS 

(C(A) Rules, 1965, remnits the case to time 1.0. for lhrtiicr inquIry 1)1 recoicttiig Umc evidCncc of GIiQF) as 

well asthe investigating Officer of CIM and repoit 

'lime receipt of the Order may be acknowledged. 

By order and in the name ot'the President. 

(S.S.K. RAO). 
ASS1T. DIRECTOR GENERAL (VIG.) 

Ends: (a) 	I)ocunieuts 1)-I 10 D-IV AND 	. S-I 'to Ex. S-iX (FOLI)ER— I). 

(h) Daily Order Sheets & other related documents 

(SI. No. Ito 
39) FOLDER 11. 

(c) One copy of L0.'s Report. 

sill-i V .0 Roy,. 
Diiccic'i Postal Services, Anibala &. litqtiiiy Otlicer. 
Oflicc of Chief Postmaster General. 
I Inryana Circle, 
Anihahu 	133 001. 

rO 
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COl 	to:- 

Shri Premainnida Natli, Retired Assit. Postmaster Ccncral(Fcclmology/Estt.), Oflicc ol the Chief 
PostloiLsIer General, Assaiii Circle, Guwahati - 781 001 (rhrougli CI'MG. Assam Circle, 

Guwalial). 

2.. 	liii Sudhir (Thosh, Assistant Director (Mails & WLF), oflice of the Chief Polinas1cr General, 
i\SHui Ci:rcle. Assain Circle Guwahati and Presenting Office (Through CPMC, Assam Circle, 

GuwimtI). 

3. 	Shri 5K. Das, Chief Postmaster General, Assam Circle, Guwahati —78100.1 with the request that 
the enclosed memoranda, in oiiginul, may please be got delivered to Shri Premananda Nath, 
Retired Asstt, Postmaster General (rechnology/Estt.), Otce of the Chief Potrnaster General, 
Assam Circle, Guwahati - 781 001 and Shri Sudhir Ohosh, Assistant Director and their dated 
uckiiowlecigcrncnt sent to the l)ircctorte for record. 

(S,S.K. RAO) 
ASSU. DIRECTOR GENERAL (V1G.) 


